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Misc. 	PetitiOn No. 
ContemPt Petition No.  

Review AppliCtiOfl No_- 

Applicant (s) 
Re s ponde nt (s) 

Advocate for the AppliCantS 

AdVOcate for the 

the 
(7.02.20O4 Present: Hon'ble Sri K.V. Sachidanandan, 

Vice-Chairman. 

The 	applicants 	herein 	are 
rns 

50/ civilian employee undet '.the authority of 
• dcpos it 	. SSB and at present pos ted as Semor Field  
............... '.9'....3)S\2cj 

Dated 
Assistant (Vety.) under the control and  

• supervision 	of the Jnspçctor General F1R, 

(Je. Dy Registrt HQR, SSB, Guwahati The claim of th 
applicants 	is 	that l  they 	have 	been 

) 

appointed 	as 	per 	Veterinary 	Staff 

--- <1 	i 
Recruitment 	Rules 	1989 	based 	oi 

Veterinary Act, 1984, in which certain jobs 
were demarcated. Now, as per impugned 

(-, c- 	
t order, without consent and exercise of 

options, they have been directed to do the 

ob of Dog Handler, which does not come 
mder their designated job. The applicants 
1so claimed that the respondents have. 

) ransferid them, to the present post, 

$hlph is inferior and not meant for their 
vethr1narr job. By 'virtue of the transfer 
order dated 19.01.2006, they have been 

directed to report at 15th Bn. Bongaigeon. 

Contd.' 
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When the matter camepforheang 
Mr G. Baishya, learned Sr C G S C forthe 

respondents took notice on behalf of tie - 

'spondents and he submitted that he 
would like to get mstructiozis to file reply 

t 2-  statement It is also submitted by the 

learned counsel for the parties that almost 
ideitql- matters, 1 e O.A. Nos 269/2005 
and 275/2005, ,eto'have .been adthitted.by 

• 	 this Court. Since the larger issue invbé& 
in this case, this Court is of the view 

L) ''-this. O.A h4$ jo be admitted Admit Six 
timëiscJgiven. to the respondents to 

f / 	 \ 	 j 	L file reply statenient 

However, in the interest oLjustice 

this Court directs that status quo as an 

today so far asthe applicants are 
- 	 concerned shall be maintaiiiOd tillthe next' 

/ 	 date of bearing 

Post on 22 03 2006 
1 

(}iJjA 
5LA7 	

/ c ViceTClmlrman 
c~ 'f 	/ mb/ 	 I) JT 

A 	-- 	 - 

(j 	 22.3.56. 	Mr G.Baishy.a 1  learned Sr.C.G.s.0 
C Cjt. S 	 hi.a prayed fer further time to file 

written statement. Let it le dene. 
pest the matter 	 I 

In the Neantime the in.erim erder 
will. centinue till the ne date 

rser' c' Co 	tcte•j 	 I 

In 27.4.2006 

f,b 
bb 

Ob 

Vice-chaIrman 
Reply statemen'haebeen filed. 

copy at the same is furnjshed to the 
counsel for the aplicant.. Nr.M.K. 
Mazundar. learned Counsel.. for the çp-
licant reqtst8 for time to file rejo1 
nder. wt,I .  it be dgne* post on 24.5.06.. 
Interim Order to dontinue. 

Vice chaiuflan 



• 	
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t1istiy 	Dat 	
L 	ei1e Tribu 

has been ,filed. As a 
. 	 4 

• : 	••• •1 	£ 
 

ma tiei` bf , l'it chance time tt is granted 
C71 	 to file rejoinde*o it is made clear that 

)J4U 	 if no rejoinder is filed, no further time 

cJ j/ •5 	0'7t• 	will be granted. 
. 	 O3t before th&.nextDsion lench e  

ViceChainnan 
mb 

10.8.2006 	Mr.L.Bhattacharjee, leaned counsel 

	

- . 	 is represented and adjournment is sought 
on -LLX 	 his behalf • post after a mo thl. 

Member (A)4 	. 	Vice-chairman 

'1) 	 bb 

1243.07. 	post the rnatter on 13. .07. 

- 

Member 	 Vice-Chairman 

im 
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J 	 O.f_Ob& 
13.3.2007 	1-leard Mr.K.Bhattachaijee, learned 

-i 	 counsel for the Applicant and 

Mr.G.Baishya, learned Sr. C. G. S. C. for 

the Respondents. Hearing concluded. 

Order is reserved. 

Member (A) 	 Vice-Chairman 

/bb/ 

21.3.07, 	Judgment delivered in open Court 
Kept in separate sheets. Application 

is d1SmiSSdNO costs., 

Member 	 V.ice-Chajrrnari 7) 

un 

/ 

1 / 	 - 

4 
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D111 	TRIBIJNAL, GUWHATI., BENCH. 

Original.. Appliction No.116/05, 117/ 05, 174/05, 269/05, 

• 275/05 .& 31/06.... 

ate of Order: This the 21z§t day of March, 2007. 

HC)N'BLE MR. K.VSACHIDANANDAN, VICE-CHAIRMAN 

HON.LE MR.TARS.EM LAL, ADMINISTRATIVE MEMBER 

Sri PLerrttosh Dutta, (0 A 116/2005) 
Son of Late T K. Dutta 
•S.F.A :.(V) Office of the AO/.$.SB, 4Bongaigaoh 
Shastri Road,WardNb.1'O . 

• i.Q. North •Bongaigaon, 	• . 
1)1st, Bonga.igaori. 

5r1 E.jiIt.l Chákrabcrty (O.A..117/2005) 
• S.n of Late a. •Chakrabortv. 

• 	.EV) Office of, tLie AO./SS./Borigaiaao,shastri Road, 
tru Nd.1O,. P.O.Morth 

Sri Ankaji Sherpa (O.A.174/200) 
LCIL ct Iau.e E.D.Lama 

• 	S.E'.\ (V) Office of C'.O.,S.S.B 
•Engai ariq CamE Jang • 	• 	• 
Disc.. Tsrang, Arunachal Pradesh. 

SrIH.sricias Sarkar (O.A.269/200) 
0 the Area Oraariiser, SSB 

:i:i R.K.)ah3 (O.A. 269/2005) 
ea Organiser, SSB 

:lakata 

ri Ram Kishore Barman (O.A.2.75/2005) 
0/0 the .AreaOrgariiser, SSB *S/0 Late A.S.Barman 

Vill:Sriram para,p.o.srirann)ara 
i t 	.3.. . 	 .• 	 •• 	•• 	• • . P.3.& 	.iSt.Ja1paiguri, 

Sri Hi,marigshu KUrnarRoy Podder(O.A.31/2006) 
S/o Late •Khagendra Nath Roy Podder 
Vi1l Dcl Gcvinda, P.O.Citaldala 
1)1st.C 	hhehar 

Sri Pradip Basak, (O.A.31/2006) 
/ci Late 1'a1i Kumar Basak 
vLl. •Madhyapàr (Near Girls School Road) 
P.O. Dhupguri, Dist. Jalpaiguri 	. .....Applicants 

By Advcc ate Mr K.. Bhattacharjee 

	

- Versus - 	• 

H • 



-) 

•.: 	 India, 
by the Director General 

Saah.stra Seemabal, East Blocky 
FI.PLiram, New Delhi-110066. 

2. 	Mihistrv of Home Affairs, 
Retreserit.ed by Secretary to the 
HSovt. of India, New Delhi. 

3; 	Director General, 
: SashSStia.  Seemabal, East Block-V, 
S K Pu.am, New Delhi-110066 

.Assistant.Director, 
0/0. Director General, 
Sashastr•.a Seemabal, East Block-V 

• 	R.K.Puram, New Delhi-110066. 

Instecto.r General, 
EIR, HQr. S.S.B, IvIHA, Guwahati. 

..rea Crcaniser (H.Q) 
E'TR, HQRSSB,. Guwahati. 

7. 	Area •Orgariiser, SSB, 
Bongaigaon, Assam. 

S. 	Area Organiser, SSB, 
Falakata, Wes-t Bengal 

¶. 	Sr .Veterinary Officer, 
S.S.B, East Block-V, 
R.1. Purm, New Delhi-110066. .........Respondents 

By S r i G.E'aishya, Sr.C.G.S.C, in 0.71 .Nos.27/2005 & 
31/2006. 
M.U.Ahmed,.Addl.C.G.S.0 in 0.A.116/05, 117/05& 174/05. 
Miss U. Das, Addl.C.G.S.C. in O.A. 269/2005. 

• 	 ORDER 

TARSEM 

• 	Si!.ce common. questions of law and facts are 

ll t h e six cases are being disposed cf by 

this ocnm::;r c -rder with the consent of the parties. 

A 
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2. 	This case is regardtjigtransfer/postings of 

Senior 'ield Assistant (Veterinary) for posting at Pup 

Rearing Cehtre Gorakhpur vide order dated 5.10.2005. 

The applicants have 	ated that they joined in 

the pcst of Constable on different dates under the 

C.mniah 	cf. Director General, SSB.. Subsequently they 

were .ppinted afresh as senior Field Assistant 

(Veterirar') 	under SSB 	(Pará Veterinary Staff) 

Recritme.ht  Rules 1989 which is a civil post.in the pay 

.cale of Rs..975-25-1150-EB-301600/. •The duties of the 

applicants under the said rule are to look after the 

trtniert of sick animal.,. .docientation of .  Veterinary 

Hospital Dispensary and have to undergo BASIC CONDENSED 

COURSE knöwnhás ; VetérinaryASiStaflt Course. 

The. Chief Veterinary, Officer in order to 

select scne candidates fo.r . the post of Dog Handle.r 

issued a :ircular among the workers who are willing to 

loin the new post and in that connection the 

appii.cin•ts declined to join the post of Dog Handler 

which is a p'ost for combative ersonnel. 

The Director General, SSB has approved the 

Veterinary staf-alongwith posts with 

i:uediate effect in public interest. The officials were 

directed o be relieved immediately so as to report to 

Eup Rearing Centre, Gorakhpur• pr or before 24th October, 

2005. The Incumbents approached. the Guwahati Bench of 

the Tribunal .vi.de O.A.No. 1171005 to mitigate their 
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tevccs by challenging the order dated 5.10.2005. E 

:.rder dated 26.5.2005 the Tribunal maintained th 

status qo u. The relevant portion of the order is quote 

below 

"Status quo as on today regardin 
transfer of the applicant issued. vid 
orders dated 17.2.2005 and 5.4:2005 shal 
be maintained till the next dàte." 

in the •present app1icaions the applicant 

hve ciyedfcr the following reliefs 

I) This Hon'ble Tribunal may be pleased to cal 
for the records pertaining to transfer of th 
applicants in the post of Senior Fiel 

• 

	

	i\ssistant (Veterinary) to a combat post ar 
consequently to direct.. the• respondents not t 

• 	release the applicants along with the post an 
1sc to declare that the order dated 5.10.200 

I legal and void. 

7. 	T.he respondents have filed a detailed writtei 

statement denying the cOntention of the applicants. L 

has been stated that applicants were initially 

appointed as Constable(GD) and were.. subsequent1y 

appointed afresh as Senior Field Assistant (Veterinary) 

in 	the 	scaie 	of Rs.975-25-1150-EB-30-1660/- 	in 

pursuance of Para Veterinary Recruitment Rule. 

circulated vide Cabinet Secretariat Notification 

No.12018/30/88-DO.I dated 31.3.1989. Their services 

ere utilized for treatment of sick. animal and. 

dcoumeratioh 

 

of Veterinary hospital/dispensary works. 

.fte.r . the. administrative control of... the Organisation 

has hech shifted from Cabinet Secretariat to Ministy 

H o m e Affairs of 

 

w.e.f. 	15.1.2001, 	the rOle of 	the 



I,  

5. 

. :'r.isatin has been changed and it has now been 

'.ith the mandate t.. guard the Indo Nepal 

bo dr .an 4  Inoc Bhutan Border and therefore SSB as on 

b.o:me a Border Guarding Force. With the 

change in role of the organisation from Stay Behind 

Role t. that of a. Border Guarding Force, the old area 

of . operations have . been closed and new 

offices/Battalions have been opened all . along with 

I•ndc-Nepal and Indo-Bhutan Border. 

For better performance of the duties, the 

Govt.. of India has sanctioned Dog Squad to ssa to carry 

out operational duties in the border areas. As the 

has independent veterinary staff, it is 

the veterinary staff only who will raise and 

the Pu;s and Dogs in changed circumstances. 

\'et.erinary Cadre IS the most suited and trained 

staff t look after the health, breeding, training, 

handling and maintenance of the dogs. 

9:. 	After having been trained in rearing and 

breedIng of pups to the veterinary cadre personnel they 

are. 	uly. competent to perform their 	flewly 	assigned 

duties. T h e rearing and breeding of pups is the primary 

lob 	of £he. Para-Vety Staff. Moreover, 	during 	the 

career every individual has to undergo certain 

de:Iartmental courses for improvement of efficiency and 

Je;n professionally equipped to meet the needs 



and c.h1ectires of the Organisation a the Force ha 

competent and indeendent.Veterinary Staff. 

10. 	kccordingly SFAs(V) 	were withdrawn 	an 

attached temporarily with the newly created Pup Rearing 

Centre 	at 	Gcrakhpur. 	The applicant have been 
) 

::arsferred along with Post as SE'(V) in public 

interest and nowhere it has been mentioned in the order 

dated. 5.10.05 that the applicants have been posted as 

Dog Handlers. Nowhere it has been mentio ned whether the 

Doc Handling is a part of the dl4ty of veteinarycadre, 

can only be performed by the tajned.: existing 

Pa:a 'ft&r1nary cadre. The applicants had been 

transfred in: public interestto fulfill and discharge 

operational commitments urgently required at the 

border Neither the nomenclature nor the cadre of the 

apL.1icaxts has been changed. This is a mere 

apprehension on the part of the applicants. The rearing 

arL breedirt• of pups is primary job of the Vety/Para-

\/ety Cadre/Staff. Moreover, during the service career 

every individual has to undergo certain departmental 

courses. for improvement of efficiency and making them 

:rofesiona1ly 	equipped 	to 	meet the 	needs 	and 

c.becives of 	the 	Organisation. They 	have 	been 

transfered in 	the 	same 	capacity 	in 	public 	interest 

along 	with the 	post. 	It 	is 	not correct 	that 	the 

applicants have 	been 	transferred from 	the .ost 	of 

SFA(V) 	to a 	combatant 	post 	but they 	have 	been 



transfeL-rd along with post in public Interest and 

afteL transfer also they will be governed by the same 

'e have heard Mr K. Shattacharlee learned 

counsel, for the ap1jcants in 	the O.A. and Mr 

G Baishya, learned Sr CG S C, Mr M U Ahmed, learned 

Addi C G S C and Miss U. Das, learned Add]. C G S C for 

the respondents In the respective O.As. and perused the 
documents;.  

121 	
K.Bhattacharjee. learned. counsel for the 

	

• 	applicants submitted that the applicants are govene 

under Chapter, iv clause 30 of the Indian -Veterinary 

Ccluncjl.Act. 1984 and their :servjc.e conditions cannot be 

ohriged under an administrative ,  order. They were 

	

• 	:.ri.infl\! recruited asSenior Field Assistant (Vety) 

''hich is a separate cadre and cannot be deployed as Dog 

• . Hand 1 e r which is a combatant post. The iearned counsel 

mate us to traverse through various documents to 

et.ab1ish that Senior Field Assistant (Vet..y) is a 

•eparate cadre He repeatedly emphasized that separate 

cadre. 1$ flot Synonymous with a separate service but a 

a1tIu1ai. group of officials in a department He 

further pleaded that the applicants arenot willing to 

join the services of Dog Handlers and they have not 

given their Willingness for the same. Therefore, they 

may ethe.t-  be allowed to Continue to perform their 

(ç\. 
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pLsert: u:ies till they ar.eretired or maybe declar 

in the service. 

The learned counsel for the respondents on the 

other hand persuasively argued that the applicants are 

not govened under the "Indian Veterinary Council Act 

The.y were not qualified to be registered under 

he C:ouncil Act. In fact the doctors who are practicing 

ire governed under the above statutory Act. The Sr. 

Field Assistant (Vety) had joined as Constables and on 

technical resignation from the post were appointed as 

Sr. Field Assistant (Vety) under the SSB (Para 

Veterinary Staff) Recruitment Rules 1989. Since the 

applicants had not obtained their veterinary 

cua1ifioati.on from any of the institutions of India as 

included in the first schedule (claue15 of the Act), 

they are not governed by the Indian Veterinary Council 

Act 198.. The leaned coursel further pleaded that in 

view of the above posit:ion,it was misnpmer to say that 

• Senior Field Assistant (Vety) are govened under the 

Statutory Rules. The counsel further pleaded that the 

d.e c i s i ops cited by the applicant's counsel are not 

square.y applicable in these cases, since their cadre 

has not. been changed in any way but only additional 

duty as entrusted upon them. Therefore, the O.A may be 

dismissed. with cost. 

13. 
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14. 	The learned counsel further pleaded that Sr. 

Field Assistant: (Vety.). are nbta separate cadre and 

c:ntinue t: be governed under the SSB (.Para Veterinary 

3taff) Recruitment Rules 	They have been deployed 

for taking care ofa 4nim] 	and are being sent on 
Id  

training for a periodpstix'rnonths 	z Heenphasied that 

itas entirely withinthedomain of the employer to 

deploy officials any: jobs.for which they are: more 

suitable according to :their qualifications,, experience 

.nd e;•.:pertise. Their job, pay scales are hot being 

changed. 

15 	We, have given. ourdue :Considerat10fl to the 

arguments, pleadings, evidence and materials. placed on 

recd in these cases. Admittedly the applicants were 

appointed as Constableunderthe Director General, SSB 

and thereafter appointed as Senior Field 

issistant(Vety) (SFA(Y) fQr short) and posted at 

dlffeLent stations under the respective Area 

.Organisers. The appliaPts. served as Constables for 6 

,'ears and according to.them they were appointed afresh 

as SFA(V) which is a civil post in the pay scale of 

Rz.97516OQ/-.. The applicants have been appointed 

afresh asSFA(V). in pursuance of the Para Veteri.nary 

Recruitment Rules circulated by Cabinet. Secretariat 

Notificioñ dated 31.3.89.. Their services were 

1zed for treatment of sick animal and documentation 

of 	Veterinary 	hospital/dispensary 	iorks. 	The 



10.. 

W 1t1'i.ative control of the Organisation has been  

fted from Cabinet Secretariat to Ministry :  of Home 

L\ffajrs with effect from 15.1.01, the ro16 of the 

organisaticn has been changed and it has now been 

assigned with the mandate to guard the Ino Nepal 

Eorder arid Indo Bhutan Border and therefore 8SB as on 

:t has 	come a Border Guarding Force With the 

change 	.: role of the organisation fror 'Sty Behind 

Role' to:that of a Border Guarding Force, theold area 

of 	operations 	have . been 	--closed 	and 	new 

offices/Battalions have been opened all along with Indo 

U arid Indo Bhutan Border For better performance of 

t 1 w d.ties, the GoveLnment of India has sanct.oned Dog 

uad to SSB to carryout operational duties in the 

ctder areas As the Organisation ha independent 

veterina.ry..staff, it is primarily, the veter -ihary; staff 

only who will raise and maintain the pups and Dogs as 

:.rilnariiy, in changed 1circumstances, the Veterinary 

cadre is. the most suited and. trained. staff to look 

after the health,breedin, training, han1ing and 

maintenance ofthe dogs. Willingness for the training 

s cali 

 

for and the said notification lis rb-produced 

- - 

"All SAOs are informed to obtain 
willingness of SFA(Veti) under their 
respective, area for undergoing Dog 
handlers Course, at the earliest, so 
as to intimate their rames for 
further .-detaj.1ment from Frontier 
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Headquarter 1  Guwahati. The matter 
may be treated urgent." 

The Thad! fications of the applicants wer..e Matriculate 

1d hey have served as.'Constable and they were 

appointed as SFA(Vety) which is •a civil post as per 

Veteri-'ry Staff' 'Rec'ruitrent Rules and the duty' 

assigned.; to, them was the treatment of sick animal and 

documentation of Veterinary hospital/dis'pensay work's 

and tiey had to undergo 6 months.Bais Condense Course 

knc -  .33 Veterinary Pssistants Course. The applicant 

are not Graduate or diploma ; holder in Veterinary 

Science, therefore it will be 	necessary to evaluate 

whether the 	SFA' (V) are covered 	by the Indian 

V:er1-1 a1v.Ounci1 Act 1984. In the preamble of the Act 

stated t h a t 'An Act to regulate veteinary 

practice and to provide, 'for that purpose, for t1e 

establishment of a Veterinary Council India and 

State Veterinary Councils and the maintenance of 

ieylsteLs of the veterinary practitionrs and for 

matters conected .therewith..Whreas it iá expedient to 

'ake provision f o r the regulation of veterinary 

practice and, to provide, for that purpose, for the 

estab1isent of a Veterinary Council of India and 

State. Veterinary Councils and the maintenance of 

L'egisters'to persons qualified to engage in veterinary 

t:ract ice for the whole of India for matters connected 

d'iteiith r 'ancillary thereto. As per dfinition of 

N11 
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the Act a person who registred to get enrolled as a 

14i\bet of te Council 	RegisteL means a register 	
\ 

naintne 	under this Act. Registered Veterinary 

Pi'act.i'toner means a person whose name is for the time 

duly registered in a register. Veterinary 

inszftuticri. means any University or.other. 	institution 

ithin or without India which grants degçees, diplomas 

m:r lience•sin veterinary science and animal husbandry. 

O.hLer IV of the Privileges of Registered Veterinary 

shows.as  under : 

"Subject 	to.. the 	conditions 	and 
restrictions laid down in the Act, every 

. 1:. person.wh.ose name is for the time being 
.bore 	on 	the 	Indian 	Veterinary 

•  practitioners register shall be entitled 
according, to his qualifications to 
practise as a veterinary practitioner and 
to recover in due course of law .  , in 
respect of such practice any expenses, 
charges' in respect of medicarnents and 
other appliances or anyfees to which he 
may be entitled. 
Right of persons who are enrolled on the 
Indian veterinary practitioners register 
- No person, other than a registered 
veterinary practitioner, shall - 
(a)hold office as veterina.ty physician or 
surgeon or any other like k  office (by 
whatever name called) in Government or in 
any institution, maintained by a local or 
other authority; 

• 	. (h)prabtise veterinary medicine in any 
• 	State." 

On going 'through Schedule 2 of the .Act 6 months 

• 	CondenseCcurse. underwenty" :.the appiicants do not 

c1ualify them to become a veterinary practitioner as 

• defined in the Act nor.théyhave any right to register 
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/ thj Jfl3 y be permitted 	as 	veterinary technician since 

/ they 3re not Graduate or diploma holders. Therefore, on 

the cic:se scrutiny of, the said Act we are of the view 

t..h.t.sFA(v) 	as that.of app1ican'ts are not covered Uhder 

the 	Indan 	Veterinary 	Cpuncil 	Act 	1984 	They 	have 

actually been appdintedupae 	the SSB ParaV4terinary 

St.aff 	Recruitment Rules 	1989, 	which is a civi1 post 
It 

They have not also been appointed as 	og Handler but 

they are being sent for trning at Pup rearing centre, 

Gohpu. 	for 	better 	performance 	of 	their 	duties 

Therefore, 	the contention of the applicants that they 

are 	Jovex.ned 	under the 	Indian Veterinary Council Act 

not 	hold, good 	a rd:.the 	questions.reajfls 	is 
'hethe 	their service conditions can be'chang.ed under 

administrative 	orders, 	or 	not. 	From 	. the 	above 

discussions we are of the v.ie'w that the applicants are 

not governed by any statutory provision and they are 

not 	Jt1tled to get any statutory protection as claimed 

by them 

The 	learned 	counsel 	for 	the 	appllcantshas 

reLied on the followingsdecisjons 

(1) 	Netal 	Pada '  .chakraborty 	& 	Anr. 	vs. 
reported in.2005(1)SLJ 

(CAT) 191', 
Jaboola].. 	Choudhury 	vs. 	State 	of 

Arunacha]. Pradesh & Ors, 	reported in 

(2004)1 GLR 393 
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") Dilip Kumar Ghosh & Ors vs.. qajrnai  

Org, reported in AIR 2005 SC 3485 

(iv) K P Sudhakaran & Anr vs State of 

Kerala & Ors reported in AIR 2006 Sc 

2138 and canvas for the position that 

.rhete Statutory Rules govern the field, prior executive 

i'nsruction cease to apply, circular carot override 

tte rules :occupying H the field and administrative 

instructiorscannot be allowed, to operate particularly 

whei -i it 'is. in contradiction to the statutory 

Recruitment Rules. 	•. . , 	. 	
- 1 

'e are, in respectful . agreemer'it with the 

positions canvas by.the applicants but to say that 

these are not : squarely, applicable in tbese'  cases. In 

those cases the appIicants not under, protection of 

any statutory rules therefore, the ratio will not fit 

in these cases What we fizid from the above is that 

since the cadre of the applôants have nqt been changed 

in b ny .zaybit the only additional dutywas'entrusted 

to them and the SFA(V) is not a separate cadre and 

covered by SSB Para Veterinary Staff Recruitment Rules 

They ha'p been sent for training for six months We are 

of the view that this is entirely within the domain of 

the .adniiiiistra'tion according to their qualificatiQn, 

experience. and expertise. .Their job, pay scales have 

not been 'changed. 
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17. . The learned, counsel for the respondents also 

p1eded that this case has ..a.lre,dy be'en .adjudicatéd by 

Hon'ble Hiqh Court, Allahabad and 'the Hon'ble Court has 

decided s uhder 

..The sum and substance' of the order 
issued on 26.12.2005 is kdirection to 
the petitioner to undergo dog-nandling 
course.. commencing with effect from 
2.1.2006. Through the impugned order, the 
rank, post or scale of the petitioners is 
not going to be., changed. The petitioneis, 
who are members of Sashastrá 'Seema Bal, 
have been dirécted.to  undergo specialized 
training in handling of dogs Merely 
sending on training cannot be said to be 
change of cadre ;  or reduction in rank. 
This action rny not adversely affect the 
service f  conditions of the petitioners 
Accordingly, no legal r.ight of the 
petitioners as been infringed by the 
impugned order. No interference is 
required.' 

The Writ:petition is dismissed." 

It ' is well set:tled law that •judicial 

interfeience ' i . limited to testing whether the 

administrative action has been fair and free from the 

taint of unreasonableness and has substantially 

complied with the norms or procedure set for it 'by 

rules of public administration. The above view has been 

taken by the Hon'ble Supreme Court in Fertilizer 

Corporation,. Kamgar Union vs. Union of India, (1981). 1 

SCC 56 

	

19. ' ' 	The.'Hon'ble$upremeCourt has further held in 

case of:.Tata.Cellular,vs. Union'of India, (1994) 6 3CC 

651 1  that the duty of'the couris to c:önfine itself to 

the quetiori of legality. Its concern should be 
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- . 	l.Whether a decision making authority' 
exceeded its powers? - 	, -,., 

2. Committed an é'or of law, 	- 
. committed a breach of the '  rules of 
natural justice, 
reached a decision which no reasonable 
tribunal would have reacheddr, 
abused its.. .p'owr." 

The Supreie Court has again hçld in a case of Union of 

India vs '1ight Cadet Ashish Rai, (2006) 2 SCC 364 as 

. 	..4 	- 

"There should be judicial restatht while 
making judicial. review in admihistratie 
matters. Where irrelevant aspects have 
been ignored and the administrative 
decisions have nexus with •thei facts on 
record, there is no scope for 
interference. The duty of thel court is 
(a) to confine itself to the question of 
leQality; (b)to decide whther the 
decision making author•ty .exqeeded its 
Dowers; (c) committed an error of law; 
Cd) cortunitted breach of the I rules of 
natural justice; and (e) reached a 
decision which no reasonable tribunal 
would have, reached; ''o'r (f) abused its 
powers. Adrninistr.ative action is subject 
to control by judicial réview.... h' : 

Hn.'hle Supreme Court has. further held in V.Ram.na'vs. 

p STC,(2005)7 SCC 338 that 'the common thread 

running th•rough in all these, decisions i's., that the 

coLLt should not interfere with the administrator's 

ecl Sion unless it was illogical or suffers from 

Lccedual impropriety or was shocking to the 

-onscjence' of the court, in the sense that it was in 

fian.ce cf logic or moral standards.' 

From the above, it appears that the Senior 

ie.Ld Assistant (Vety) are not governea under Indian 

() 
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nary. O -ic 4 1 	Act 1984. They have acta1ly been 

:ited wTr 	the SS (Para 	Veterinary 	Staff) 

:i:itmt J:u1es. 1989 which is a civil post. ...They.have 

W. 

a1ci not been appointed as Dog Handler but they are 

being sent for trainiiig on Pup Rearing Centr.e at 

G:rakhpur for better perforrnáne o their duties. 

1herefcre, ad:ainistrative authorities have taken action 

..th bcafide 1ntention in the interest of th State. 

1. 	In view of the discussions made above and the 

ettled law position all the Original Applications are. 

•srtisse.d. 

The interim orders dated 26.52005 passed by 

rflr r 1 under which the orders dated 17.2.2005 
Am 

5.4.C5 were stayed will stand vacated. 

In the conspectus facts and circumstances 

there will be no order as tocosts... 
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• 0 	 • 	

0 	 GUWAHATI BENCH 	• 
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- 	[See Rule 22 (1)] 
- 	RECEIPT 

No 	 Date.. 2O. 

Received from .  ...... ............. ............................... ............ with 

LetterNo ...... 	 dated ........ ............ ...20........... 

the sum of Rupees ... 	i.o - 0 

on account of 	 .... 

..................................... in payment of.................................................... 

Signature 

Is. ..... 	 Cth 
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a Name of ths Applican\J.b 	-L 
b Respondents - Union of Ind '16 & Ors 
.c No. Of applicant: 

2. Is the apDlication in the - proper form —Yes/6. 

. Whether name & Des xription and address of all the papers been 
furnished in cause title:— YESS'. 

Has the appIiation beeft duiy signed arid verified: YESOS 
Have the copies duly signed - YES/N, . 

.6. Have sufficient number of copies of theapplicatjon been filed:_YESJNt 
Whether il the arrnexues parties are impleades :— YES/N. 

Whether Enf.lish translation c decunents in the Lang age:.-.YES/,Q. 
Is the apllication is.. in time :— YES/P. 

IQ. Hs the Vaka1etname/O/of Appearnce/Author is at ion filed YEJNO. 
ll.Is the application by IP.O/BD/FOR Rs.5Q/:. 	i- 4J2_10 
'12.Hs the ;pp1icat'ion4sm3it a fl abIe : 

13.Has the imucned ordei orignal duly attesed been fil:YE/ 
14.Has the legible copiesf'jhe annexuresduly a - tested fidYES 
15.Has the Ldex of decunents been filed 311 avi1ahiej.yES b  
16.HeS he required num' oet of erivoloped bering full addres 

of the respondnts been filed  
17.Has the dec!araj 	as required by itrr 17 of the fDrm:_YESj, 
18.hether the relief soght for arises out of the Single :YES/Nb. 
!9.Wheth the interim relief is prayed or —YES/ 
20.In Case o condonatio of delv is .fiied it it supported:...yESffl. 
21,Whether this cae can be herd bySINGLE 8ENHc/I$jpN -DNCH 
22.Any othe' points  

23.Reslt of the scrutiny with initial of the Scrutiny Clerkt.. 

• 	- 	
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the Central Administr.ti'/e Tribuna.l(3uwahai Bench, Guwahati 

O.A.No. 11 /2006 

Roy Podder &. another. - Vs -Union of India & Ors 

IQ 	 SYNOPSIS OF THE APPLICATION 

This application is made against the impugned transfer orders dated 
1910112006 whereby the applicants are sought to be posted to 

15th Battalion, 
Bongaigaon in view of deployment Dogs for operational duties (Dogs Handler 
Post). 

That the said impugned transfer order has been issued in violation of 
the  (Pant Veterinary Stall) Recruitment Rules 1989. Hence this application. 

LIST QFDATES/INDEX 
SLNo. 	Particulars 	 Date of Order 	Annexure Page 
I. 	Appointment Order as 	21.6.1994 &. 	1 	11 

S.FA (Vety) 	 03.04.1992 	2 	12 

Memorandum 
issued by (iiief Veterinary 
Officerto select tintimate 	03.09.2004 	3 	13 
names of S.F.A(Vety 
Memorandum issued by 
Area Organiser for obtaining 	19.10.2004 	4 	14 
willingness of SPA (Vety) 
26.10.2004. 

Order passed in OA.117/05 	263.2005 	- 5 	15 
dL26.5 .05. 

Memorandum dt. 2.2.05 isied 
by Deputy Inspector General to 2.2 .2005 	6 	1647 
put the SFA (Vety) in surplus cell. 

Memorandum dt. 4.4.05 issued 
by Sr.Veterinary Officer directing the 64.2005 	7 	18 
training to be compulsory one. 

Order issued by Area Organiser 
detailing applicant for Puf rearing 	24.6.2005 8 	19 
course at Tekenpurw.e.f. 3.7.05. 

Order issued by Area Organiser 
detailing the applicants for Dog 	30.6.2005 9 	20 
handler post w.e.f. 3.7.05 
cancelling the earlier order. 

impugned order of transfer 
as Dog Handier issued by 	 19.01.2006 10 	21 
AssttDirector 

Filed by :- 
Advocat 
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ADMINISTRATIVE TRIBUNAL 

:r I ~  
GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 	123 	I200 

LC 
(An application under Section 19 of the Amendment Tribunals Act, 1985) J 

(For use of Tribunal Office) fl 

Signature 

Date 

Original Application No. 	i of 20O 

PARTICULARS OF THE APPLICANT: 

Himangshu Kumar Roy Podder 

Sb, Late Khagendra Nath Roy Podder 

Viii.: Dol Govinda, P.O.- Citaidala 

Dist.: Coochbehar 

Pradip Basak 

Sb, Late Kali Kumar Basak 

Viii.: Madhyapar (Near Girls School Road) 

P.O.: Dhupguri, Dist.: Jalpaiguri 

II. 	PARTICUALRS OF THE RESPONDENTS: 

Union of India 

Represented by the Director General 

Sashastra Seemabal, East Block V, 

R. K. Puram, new delhi-i 10066. 

2. 	Ministry of Home Affairs 

Represented by the Secretary to the Govt. of 

India, 

New Delhi - 110 066. 

Director General 

Sashastra Seemabal, East Block-V 

(JJL 	 g4J49 
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' 	AL 

Vq 

RK.Puram,NewDelhi-110066 

Assistant Director. 

O/o the Director GeneFai, 

Sashastrci Seemabcil, East block-V, 

H. K. Puram, New Delhi-i 10066. 

Inspector general 

FTR. H Qr., S. S. B., MHA, Guwahati 

Area Organizer (H.Q.) 

FTR, HQRSSB, Gauhati 

Area Organizer, SSB, 

Falakata, West Bengal, 

Sr. Veterinary Officer 
e4 

PtA-, t-.b. 	, 

III. PARTICULARS OF THE ORDER(S) AGAINST WHICH APPLICATION 
IS MADE: 

This application is made against the order No. 4/SSB/A-

4/2005(l)-163-190 dated 19.01.06 issued by the Assistant 

Director (E.A. IV) by which the present applicants are sought 

to be posted to 15th Battalion, Bongaigaon in view of 

deployment of dogs for operational duties (Dogs Handler 

Post). 

JURISDICTION OF TRIBUNAL 

That the applicants declare that, the subject matter of this 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION 

That the applicants declare that the present application is 

made within the period of limitation under Section 21 of the 

Administrative Tribunals Act, 1985. 
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4. 	FACTS 0 FTHE CASE 

il 	That the applicants No. 1 and No. 2 are civilian employee 

under the authority of SSB and at present posted in the district 

of Coochbehar and Jalpaiguri respectively under the 

supervision and control of the Inspector General FTR, HQR, 

SSB Guwahati and as such entitled to all rights and 

privileges guaranteed under the Constitution of India and the 

relevant service rules framed there-under. 

That the applicants being similarly situated sought to be 

transferred by the same order dated 19.01.06 have challenged 

the legality of the said order by filing this joint application 

under provision of Central Administrative Tribunal Rules 

1987. 

That the applicants initially joined in the post of Constable 

under the Command of the DG. SSB. 

That consequent upon acceptance of technical resignation of 

the Applicants No. 1 and 2 from the post of constable on 

21.06.94 and 02.04.92 respectively, they were appointed as 

Senior Field Assistant (Vety.) on 21.06.94 and 02.04.92 

respectively under the SSB (Para-Vety... Staff) Recruitment 

Rules, 1989 which is a civil post in the pay scale of Rs. 975-25-

1 150-EB-30-1600. That since joining in the new Civil post Jlfey 

hatbeen continuing as such. 

The copy of the orders of technical 

resignation and the memorandum 

of appointment dated 2 1.06.94 and 

02.04.92 are annexed as 

Annexures-1 & 2 respectively. 

That the applicant states that the post of the Senior Field 

Assistant (Veterinary) is a purely civilian post and is guided 

by the para-veterinary Staff Reäruitment Rules, 1989 to look 

after the treatment of animal, documentation of Veterinary 

Hospital Dispensary and have to undergo BASIC 

CONDENSED COURSE, known a Veterinary Assistant Course. 

That the applicant states that on 3rd September 2004 the Chief 

Veterinary 	Officer 	issued 	a 	Memorandum 

- 	
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No.99fVet/SSB/2003/vc-3.39-41 whereby it is stated to select and 

intimate the names of SFA (Vet.) working in the department 

who are relatively young and have young and have aptitude 

to care and handle dogs for working as Dog Handler SSB in 

the Battalion. It was also proposed to impart a preliminary 

training in Dog handling to the selected SFA (Vet) at a central 

location by the SSB (Vet). 

A copy of the Memorandum 

dated 03.09.2004 is annexed 

herewith as Annexure -3 

That the concerned Area Organizer was also requested to 

intimate the names of only those persons who are having 

interest in pets like dog so that they could be put into the 

course and in that regard the authority also circulated 

memorandum dated 19.10.04 directing the SOA to obtain 

willingness from the SFA (Vety.) for getting their services in 

the near future. In that connection the present applicant 

expressly declined to join in the training which is meant for 

Dog Handler which is a part for combative personnel. 

A copy of the memorandum dated 

19.10.04 issued by the Area 

Organizer vide order dated 

26.10.04 is annexure as Annexure 

4. 

That the Applicants state that in some other cases the Area 

Organizer, SSB, Bongaigaon issued circular dated 17.02.05 

received from the headquarters whereby some 8 ports were 

re-allocated in public interest and were transferred from 

Bongaigaon to some other places and the incumbent have 

already approached this Tribunal by challenging the order of 

transfer and this Hon'ble Tribunal on consideration of facts 

and circumstances has stayed the order of transfer in OA No. 

117/2005 by Order dated 27.05.05. 

A copy of the Order is annexed 

herewith as Annexure 5. 

~ , , 4L
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That the Applicants state that, since circulation of 

Memorandum dated 19.10.04 (Annexure-4) they expressed their 

willingness and in this regard another memorandum was 

issued from the office of the Deputy Inspector General on 

02.02.05 clarifying the practical problem of motivating the SFA 

(Vety.) and selection of some SFA (Vety.) and their 

unwillingness to work as Dog Handler and as such the 

subsequent decision of utilizing their service as Dog Handler 

is against the Public Policy. 

A copy of the Memorandum dated 

02.02.05 is annexed as Annexure 6. 

That the Applicants state that inspite of the memorandum 

dated 02.02.05 wherein it is stated that if SFA (Vety.) are not 

giving their willingness to join the post of Dog Handler they 

may be sent to surplus cell. Surprisingly, in violation of the 

said memorandum the .Respondent No. 8, i.e., the Senior 

Veterinary Officer, issued another memorandum dated 

06.04.05 whereby it is stated that all thenominated SFA (Vety.) 

have to undergo the course as per schedule as the course is a 

compulsory for all of them. If any of the.Applicant refuses, the 

departmental action will be initiated which would go to show 

that the action of the Respondent No.8 is a malafide arbitrary 

and irrational. 

A copy of the memorandum dated 

06.04.05 is annexed as Annexure 7. 

That the Applicants state that, thereafter the authority vide 

order dated 24.06.05 detailed the applicants for training course 

of puf-rearing and breading course and the applicants had to 

accept the said direction although the same training is not a 

promotion course, under compulsion to save themselves from 

any departmental action. 

A copy of the order dated 24.06.05 

is annexed as Annexure 8. 

That the Applicants state that, pursuant to said order of puf-

rearing course dated 24.06.05 (under compulsion) when they 

have submitted their advance T.A. for training of pW-rearing 
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XIII. 

and on the day of receiving the advance T.A. on 30.06.05 the 

authority with ulterior motive and total disregard of original 

with memo dated 03.09.05, released them for training of Dog 

Handler canceling the training of puf-rearing, which itself 

shows that such action is totally malafide, against all canons 

of service jurisprudence more so, the action of the Respondent 

are one.of oppressive in nature which is against the spirit of 

welfare state. 

A copy of the order dated 30.06.05 

is annexed as Annexure 9. 

XII. 

XIV. 

That the Applicants states that, pursuant to the filing of the 

O.A.'s before the Hon'ble Tribunal by some other similarly 

situated persons the authority issued some transfer order to 

the SFA Staff using some different wordings intending to 

mean that the present applicant and others are transferred as 

per the direction of the D.G.S.S.B. alongwith the post so that 

the present applicant may not have any grievance of raising 

objections for their transferring to the PUP Rearing Centre at 

Takenpur / Gorakhpur for Dog Handling. 

That the applicants state that as mentioned in earlier para 

that the authority initially issued the memorandum dated 

03.09.2004 requesting the Area Organizers to select and 

intimate the names of SPA (Vety.) for handling dogs and in 

that regard dn training was also required to be imparted. As 

such the apprehension that had aroused in the mind of the 

present applicants is not a baseless. 

That the applicants being similarly has approached this 

Tribunal to mitigate his grievance against the order dated 

19.01.06 whereby they have been transferred with post to 

report 15th  Battalion, Bongaigaon immediately (Not released) 

on the ground that he has joined the post of civilian and their 

transfer to the post of Dog Handler in a separate unit 

maintained by combative personnel cannot be equated with 

the post of civilian. 

Val 	
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A copy of the order dated 19.0 1.06 

is annexed herewith as Annexure- 10. 

5. 	GROUNDS: 

For that the applicant is training as Dog Handler in 

cancellation of Puf-rearing is against his willingness as was 

the case of other persons and as such the sudden transfer 

order dated 19.0 1.06 as Dog Handler is bad in law. 

For that the respondents ought to have given a reasonable 

opportunity to the applicant before issuing any order, which is 

adverse to the service conditions and thereby violated the 

principles of natural justice, which is the basic tenant of 

administrative law. 

For that, the impugned transfer order is issued without 

following the original memorandum dated 03.09.04 and also 

memo dated 02.02.05 and as such liable to be set aside. 

For that the action of the Respondent in directing the 

applicants to join the Dog Handler in cancellation of Puf-

rearing which itself was under compulsion, •therefore the 

subsequent order of transfer of the applicant in view of 

deployment of Dogs for operational duties are malafide and 

oppressive in nature and as such liable to be struck down. 

For that the applicant to ensure that since the transfer order 

dated 19.0 1.06 specifically speaks of transfer alongwith post, 

they may not be engaged as Dog Handler on joining to which 

the authority simply declined to give any assurance. And as 

such it is clear that irrespective of the mode of transfer 

intention of the authority is clear to utilize his service as Dog 

Handler, which is against the service conditions of SFA 

(Vety.). And as such the order is liable to be dismissed. 

The applicant may be permitted to urge other grounds at the 

time of hearing. 

0 	 Page 7 of 9 
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DETAIL OF REMEDIES EXHAUSTED 

I. 	The applicants declare that they earlier represented against 

the proposal of selection and accordingly they were excluded, 

but since passing of the order by the Assistant Director (EA. 

IV). dated 19.0 1.06 pursuant to Headquarters Order for this 

short period they could not prefer any appeal but to approach 

this Tribunal for there is no other alternative or equally 

efficacious remedy except to approach this Hon'ble Tribunal 

exercise of its jurisdiction under Section 19 of the 

Administrative Tribunals Act, 1985. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT: 

The applicants declare that they have not filed any Writ 

petition or application before any other Court or any Bench. 

RELIEF SOUGHT FOR 

For the reasons stated above, the applicant hereby prays that 

this Hon'ble Tribunal may be pleased to call the records 

pertaining to transfer of the applicants from the post of Senior 

Field Assistant (Veterinary) to a combat post and 

consequently to ensure that the said post may not be 

reallocated as a post of Dog Handler which is a combat post 

and also to declare that the approval order passed by the 

Head Quarters is illegal and void and also to direct the 

respondents not to release the applicants alongwith the post 

permanent to order dated 19,01,06. 

INTERIM ORDER IF ANY SOGHT FOR: 

Pending finalization of the O.A. the applicants herein prays 

that this Hon'ble Tribunal may be pleased to direct the 

respondents not to give effect to he order dated 19.01.06 and or 

not to release the applicant from the present place of posting 

before ensuring that their service will not be utilized as Dog 

Handler and such order other for further orders as it deem fit 
and proper. 
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10. 	P 
 

 

 

 

RTICULARS OF THE PROPOSAL ORDER 

IPO No. 26G 319129, dated 04.02.06 for Rs. 50.00, 

Envelopes with acknowledgement, 

Vakalat, 

Material papers as per Index. 

11. LIST OF ENCLOSURES 

As stated above. 
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VERIFICATION 

* 

I. Shri Himangshu Kumar Roy Podder, Sb, Late Khagendra Nath Roy Podder, 

resident of Viii.: Dol Govinda, P.O.- Citaldala, Dist.: Coochbehar, do hereby verify that 

the statements made in paragraphs J--s '' '4 are true to 

my knowledge and those made in paragraphs 4 	Lo 	' 9 ar' 

true to my legal advice and I have not suppressed any materials fact. 

I sign this verification on the 2nd day of February 2006 at Guwahati 

1/- 
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ORDER 

Annexu re-i 
No.I/0/16(L)J 
D irtorateGenera I of Secu ity 
Officec'E theCommandant 
Group CenlreSSB Falakala 
P.oYaIakataPrn 735211 
DisLJalpaiguri, WB 

Datt the 21 1un94 

Consuent upon aptance of Thnica1 resignation in rjo by No. 
8690594 Const (GD) Hiniangshü Ku mar Roy Fodder of this Grou p Cen tre.o n 2.6.94 
(AN) on his sel&Uon forthe  post of Senior Field Assistant (Veterinary) in the office 
of the Circle Oianiser, SSB/ Satha under aO Tinsukia (North Assarn Division) 
Tezpur in the pay scale of Rs.975-25-1150-EB-30-1660J- is releaved from his duties 
from the G.CSSB Falakala on 11.694 (AN). In pursuance of DO SSB GC divn. 
Siliguri Memo No 11/2/ 60/89/ Vo 141/191 dated 13.694 and he is accord irigly struck 
off strength from thisunitfromthesamedateLe.21.6.94(AN). 

No joining timew ill be admissible to join to his new place of posting. 

Hewill get the benefit of past service admissible to him under Arttcle4l8(b) 
ofCS.R and Ru1e26(2)of r-CS (Pension) Rules 1972. 

Sd/4llegihie. 

0 fig. Commandant 
Group CenlreSSB 
F alakata 

Distribution :- 

11 heD ivisionaiOrgamser,SSB 1  North Bengal, Siliguri, w.rto th&office Memo No. 
cti above for kind Information please 
2he Assistant Director (EAOfhceof theDirector. clock V (East),RKPuram New 
Dethiforinformaton plse. 
3:r heD irtor of Ac unts. Cab. Sectt, New Dihi for info rma Uo n please-
41 he Area Organiser.. SSJ3,T insu kia for info rrnatAon please. 
5:rheDlvislonaIorganiserfl SsB, North Assam division Tezpun 
6.T heCircleOrganiser, SSB/DG Sad ia. 

IaLemal 
- 7DDOGCSSB,.Falakata, 	 () 

8.Q uarter,  aster. CC, 5513. 1 alskata 	 () 
Falakata. 	 For Info. 

Coy Commandant,, HQ' Gc,SSB, Ia lakata. 	0 	and n/a 
please 

11.F.0Clerk,GC,SSBlalakata 	 () 
12.No.8690594Const.(GC)Himangshu Kr.Roy Fodder () 

• 	Sd/-Illegible 
O ffg. Comma iid ant 
CC SSB F alakata 
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Government of India 
Directorate General of Security 

Office of the Commandants  GC.SSByalakata 
P.O. Falakala Dif4. Jalpaiguri, 

Pin-735211 (WeBengal) 

ORDER 

Consequent upon acceptance of technical resignalion tendeed by No.76478 
ConLablefOD Prãdip Basak of this Group Centre on 024-1992 (AN) on his seIecon 
for the post olseniorField Aant(Veterinary)ifl the office of the Circle Organiser, 
SSFJDPS,Falskats in the pay wale ofRa975-25 4 150.EB-30-1660/-islelieiredllolfl 
his duties from the Group Centre, SSB, Falakata on 02-4-1992 (FN) in pur1ance of 
Divisional Organiser SSE/GDS, NBS Divinon, Siliguii o1lce Memo No.1112/60/89 
(Vol-1)(204) dated 21.392 and he is accordingly struck of irength from this unit 
with effect from the same date i.e. 02-4-1992(AN). 

No joining time will be admitiible to him tojoin his new place of pong. 
He will getthe benet of past seivice admissible to him underAiticle 418(b) 

of CSR and nile 262) of CCS (Penth.on) Rules, 1972. 

Sd-i 
Commandant 

Group Centre SSB 
Falakata 

No.IID/16(L)/1297/1315 Datedthe2/3 April1992. 

DiEdribution 
1 .The divilonat Organiser. SSB/D&S MRS Diviion sibguri w.rL their office 
Memo No.11/2/60/89(VOl-1)(204) dated 21-8-92 for flivour of infonnation please. 
2.The AstDirector(EA) Office ofthe Directoi SSB, East 	No.VLevel-5, 
R&Punim,New Delhi w.r.t. their Memo No. 6ISSBJA2I91 (3)4768 dated 27-1291 
for favour of information please. 
3 .The Director of AccauntsCab.Se cit. New .1) eIhI for Information please. 
4.The Area Oiaiser, SSBIDCD Jalpaigun Area forinfonnation and necesauy action 
please. 
5.The 	Jalpaiguii, SSE forinfomialion please. 
6.The Circle Organiser, SSb, Falakata for infonnation and necessaiy action please. 
7.76470 ContJPJadip Kr. Basak GC, SSB, Falakata. 

Jtemal 
8.The DPO, UC, SSB,Fkt: 
9.QuarterMaeT SC SSBFkt 
10.The 
11.Coy ComdL 'B' Coy 
12. F.O.cleik 

For information and aeceaiy 
action please. 

Adjucant 
Group Centre,, SSB 

Falakata 



HF)J -E (tfl) s 
NO99!Vl/$l3/2o/vc-3394 1 
(oVuiiIt oiil. of1ndit 
Ni itliult)' ol I loitto Atiltit ti 
C)/O the I)irector (Jeiterol, 5513 
I IIMI IlOClC'-'V, It.I(. Iiiiiuii 
New J)elhi -61 

Dd ed: - the 3rd Sept.2004 

MJMORANJ)U1 

jcct 	 SELECU(.)N OF J)OU 1JAI4i)LEJS (011) F1.)M TJ:J,E 
TURr INCT11 OF S.F'.A.(VET 

II, iI 	)eFIed to telect nod inti,nnk IIn iiniueo ot S.JA. (Vol) %voiking in 
y Our J 0111 jet vlto are telat ively yoiiiig 11111 lt:tve an aptitude to care alld Imaii die dogu [OF 

otkiti an 1)og ILIUM in 5513. 

.Durillt, the current financial year. we hoVe U. ieqiiiteiucot ol 112 Dog 
Iiaud1cr 	8 De(Hnndlers per Bottulion x 14n Bnttnlioiw wheic (lie 1)og Sqwids will be 
cut aN iuitcd in the hint phauc. 'flicuo S. )..i\.(Vct ) vW1 luwc to utidcrgo uix iii utlis (raw lug 
;..iF', Academy, 1ekaiiput ouco the 	ate lUtIdlaued. 

it 14 ii.tio propwlod to itujatit it pielittittioty tiiinin 	in I)o I IiunlIin to the 
;cIccted 3.F.i\.(Vci) itt a cc'ti(iiti loctit tOil hy thi S513 Veth. F\IIIIwr (IitCCtiOlIl for 
cotiductiug the pi eliot iutuy train imig will 10 iunmied by flie Force 110. in dime cotitrie allor 
uclection of Dog 1'1:mndler. 

1110 niiittei' lilily pim' tie te ttvitteci Its itigeitt mid tiiiiy ItO iletill Oil P1i11IY. 

Sd!- ihieibIo 
(DR. SI'LASHi RAN1AN) 

Chief Veteilnary Offl'r (Sc;) 

To 
ilie hliNpectot' (citcra1 
FIR.! IQRS. Ltt dui 

PTO 

(o1I.2 

2- 

Memo No.VJ1/101l'1t(J/2004-O5J323O7 	 , 	Dated the 21/9/2004 

Rn w:u d.,d to :- 

Ilie Aten. Ornn ier, OR Falokat ctll3ongnigaon/Koknijluiifrtnunlpur/ 
(lIout oh ha. 't'lmy :IIO icqitouted to intitu atm., (be natuon o[ 

SFA(VuIy), who ate yoiilmp,, ettei'tic 1111 having iii(ouo,f in petn like oIogn, 
so that they could be put into the coiti so as moat iono(l above 11w gott ing 
their uCIVICCU in thi(, heat Ititimie. N& may be (tetteml an imiont urgent. 

Sd!- Illegible 
Area OrgniIineF (IIQ) 

FIR IIQR 5513 Ouwuhali. 
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Copy o 	Cio, äo 	 . . 

dated 941Oo2OC4 $ro 4Iea Oram1r8B,'aZa1Lata ddrcscd 
to Stb A rca 0 rgwz 2rB4Lra7ataj4 pu7'cZuar 
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Sub -  601e on of CtDog ad  
atrcrnyt1a of  
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411 8AO aO ; 4  o2é 	 bi' 
$FA(Vcty) wdcr t?r raapce uocdouorzz2g 1oy 

	

n71r Qoars at tizo 	 o'1nttmato t1Za r 
namo for fu1tho det 27zcfltf'ôT4 	 1 
Gwta1ae 27 matt"vzy 

Arca Organi&er, 
. 4 $BFa1akata.. - 

li0iZZ/70/rety10045(. 0 ) dt0264 79,c 
0//tao of th thM'ca Orgarzsor$Dagra1ita, 

Copy to 4 -  
'. 	 yra 	

a/Bnnagu 
 

04 F4 ('ot u) at 
Xl~ Al, he- 

YT 

jl~ wil it 
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Cl lii hAL. /M]11 i rfl(cl TV 	ill tr3ONAL 

2.ift 	S L1ILL 

n NO.  . 	 -..-.. 	. 

J. LLMH 	Np.  

Ap 1 , AJ  

Alvoc 	1.c; 	iu. the  

iiv;oL 	L Nv' 	I5)OI1(loItS e. 

Iloto; 	I Ilaji;try 
'--.5-- 	 -.---" - S . 

I)nLocl 	Order 	or 	'the 	ribur11 

2005 	irnnt 	Thc lion tb ).o 	ir .K.V.Ptah iadn. 
AiiOtrLtv 	Mnbor. 

Jicrd Mr K Uhtuuharje 	1oad cou 
/ I Ia1 	for 	Lhe 	apf)1..C(I\. 	IlL 	)1.U..Ahnod. 	1.rne 

A 	1 C 	0 .. 	C 	jr 	, 
InnUc JIOLJ.oe 	Lo shoW CaUsso 	Ato 	to why 

tbILJ 	)p11Cat1Ofl nhi11 not be admitted. Li 
\:. 	,, 	•.,, ,.' 	,a 	II on 27.6 .2005 	for udmluo 	• In 	the IwanwhI) 

- L(IUfldCn1U 	)11 pLIU 	4)OCi1 	Vo1cc 
' / 	I (Para-Vornry) Stiff AOCUUitinont flu10 

S  
•. 	1909 40d the Special Service bureau (Para- 

Vutritiry)' 	iune 	Itul, 	1990, 
tattu 	quo AS on today rocjardIng tran6 

fr of 	the appl1cait Is8uc.1 vido 	dat 
17 .2. 	.05 	and 	5.4 .7 OU 	rh;1 1 — 5 

5-. 

iL1 

 

t,110 novt d. 4 tt 
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Nt I), ()l'S/S IQ/i CiL/M lI.1 NG/U41 'WITT) 
OFHCI;uFHIN l)IPt;JlY IN lC1OR (INlAL 

I JQiS. U A I I AI(.I I (LJl) 
I)atcd the 

M OIR A N U.(J M 

Lx tract taken (row in i nutes ol the Senior (.) Ilicer's Con lreiice held at H IQ SS B 
I )el hi on I 6 	iiicI 7111 

Deccmber,2004 Action taken report wherever applicable may 
ileasc he sent to (his of•hee by ,  I O.2.2(JO 	(or oI)\.vard submission to ll K) Dcliii on 
4.2.2Uu. 

x xx 
10. V ;Fv 

l.isiii, of  .log 	11I11 and 
:\tiiiiiiJ 	 i() II1)/\ 

Sai ict ion or purchase or 7() l > lil:)s in the current 
Ii nat icia I year has been received. Sanction ol 
Rs.$ .() I ,ac for lilirchase ( ,)C40  Pups oi AC I.i II has 
been obtained. 'ihe Pups will be purcluv;es in 
hatches o120 each, Corniliencing from I"eh'05, 
As ivgarol Aitittinl 	lianspoit, (lie naUer was 
(liselIssed whether we should purchase oi hire (he 
in tiles A ler a detailed discussion, it was dccidcd to 
pure! ase mules la SSB CVO(S(i ) has heeii asked 
to \A!01k 1)111 cXlct 	 and "'  
Ri I t'Jiuw has assured (lia( accoininodation for 

1IJ)5 I as beeti arrangc(I. 

Lstatislnent 	of 	Pu1 	ieaIini 
C1IuI-Dp 	Due handlers ttaiflint 
celliL' 	at 	SlIQ 	t4)iakl11,\i' 	is 
eqwicd to be h.ikeii up uii priorit 

by 	liL!. 	l3iaiic!i 	10 	gel 	it 
completed 	h 	i'viarch-April 	205 
as I 	l.3ai ch 20-25 Pups ate being 
l)1IcIl;ls't 	lllI;m11b, 	ll),2005, 	lit! ') 
)el 1 I 1 ;.(t)e1 	I(ei1I1el 

iis(uc((Ad 	j)1lJ)5 \ViIJ he teamed in 
teiiipoia,' 	kei muds 	aid 
ulS1i((joiis 	issued 	to 	S 11(L) 

Selection 	of SFAS (Vety) as 
)ug 	I I uidk us 	ls( I 	I 	J Rs 	are Some SLILCL(I 	SI As(V) wet e elled (it 	I I lQ and mLqu. 	led 	II it,. 	)jflg 	and nmelVft\'d 	tO\V01k15 adog IhuiJk 	The  

niedn. 	1k 	lit 	-I\'- 	(Vet\)flij\ 	he also ated 	But 	later oiu 	From the held 	tilL)' sent motivated 	to 	gi\e 	luen (heir 	ull\viIIingIiess. 	In 	this 	tegutid 	(hey 	also 	sent 
hit 	1 fl I 	'ewm;c:n ter to IISHhcyinuyhciiiot ivaledo 
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(• 
• 	 . 	I so tIiit (heir set\'icc 	tie utilized .(uSrplusCcfl. 

	

- 	
( as Dog I landiets 

IV) 	littids 	tiiider 	NAI)I: 	In 
under(ike percept i in nlanage:licii( 

	

• 	PrOgIa1111UC. FIR • 
 ate Iequcs(cd lsG I ronticr Pat na and (Juwahatj have received (he to obtain funds horn reSl)eciiv 	ii 	I• - -• - 	 LUJII DtZRC t._IOV(S. ILXeCI)( Govt ol I3iIiw- titijet Stc GO\'L 

so that' VCA/MCA iid head I3ADP. IG luekiiow should also try to PiibJjjiv 	CaI)Ipaigis 	are lund tinder this head 	CV() undeitiken (bi (lie hci(t ni local 
ji(lpUIfltjoI) (poiiu 01 ( \'O- 1( 
(O&I) 	 I 

JI 

13 

TO 

IJ1sva SiIQ t3AI1Jjc(.j 

V 	
(1 

V  

/ 
;: O  

)J.j:J(-jj (01'S) 

SHQ 13A I IRA (Cl! 

,- Jjr-4( 	•i(/1 A 

councu Act, 194. 
. 	 ;•:- 
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VC1'11I1ICt( Of lndj 
.-20051 

a,I 	I Minkiry oil lome A1111rs . 
(.)IIRC o( the l)lrcctut' (Jentsit. SU 

l)hick-V, R.K.t'ijni:n 
New I.)ell-,c 

Duted the c;!"  April 2005. 

I 1.AUBJM 
I •1. Advvr 	Unree: ('trIiflcate oIShii.I•t,K.Roy P))(Idar, 	FA (\/)• 

/ Plcu', 	ietr 	ymiri?!enITI).VlI/I0ff'Ic;/20(),l./$15 	it)II 	I 5,:t2uo 	II) i) 	;iihj 	cid n)vc. 

In this te;itd. I mu direcicd tu inItm you (luit Pup I 	
;It 
	jJ8 j)WiI)fflIIu) 	cunse 	ml 	llitm 	Ihc

uIIc'cl 	by 	voit 	ill 

i) 
cJ)Cr( 	(i 	JI1 	ILK. 	Ruv 	Puddtir, 	SFA 	(Vet) 	will 	nu( 	hv: 	flu) 	leflrin1 	on 	hi culutr, 	Ii lh':reiure rcqiesIed nut tu entertain such advct'e CnI'CCT cer(ilicIcn 	All the Itunujimled SIA (V(() 

IflIV 	I)( 	det;l lcd 	it, 	under 	o 	the culjrsc 	per schicdtule 	"in 	11th; cutlrc 	i5 C4'uipdrn,y 	IOI' all 	of 
- 

I-I.K.Rny Podd;u iny l"c directed to wider go (lie c4.nIrn• iii the 	11h 
hith It 	in 	ih& 	rnipIhi 	of 	Aunt'((05 	:ut 	N F ( I) 	BSV 	AL8(kIJly 	I tiLt ruptur 	II 	hR 	idu '1tiutncn(11) ;IC(joii ttrny he iuitiatd najs( him. 

iI 'I his 	sties with the a;.Iprovr(I 4)1' L(Q(() & I). 

-1 

I 	 iu'p 	tor (terierul 	

'c4IIOl V( ItI 	_i\ Oh f t ti 

h l  

	

It I uI!lt:r I Iqrs.SSI 	 ' -.- 

(upy to:- 

	

I. 	I lit: JIIspecIO, ( ieiucr;il S) 	, h.tuckiuw / Putuiti Iir iiiftruunutiotp ui:iul 
action i'eIc. 

	

2. 	AL)(IA-JV). hoice I Iqu;. 	I3,Nt-w I )elhi fUr in(Uriuin(iuuui plc;, 

- 	 SLIlIuF VcO.i unity 01(1(14 



6 
NO.VII/10/TRG/200Q5/2. 	Dated the 7/4/05 

Copy 
 Th6 Area Orqanitwr SSJ3 ,F1Qkata for nformaL iron. A 

. ,--copy Of: the 	me nay be provided to ri. S.K.Roy poddar,. 
SFA(V) for comp1iarice 

4c 
AREA OR(Af'IsER(qPS/TRG.) 

I 	 EB 110 [,SSI3,GUWAHATI. 

Co 	o :-tL R./,Ro PoIda, S4(L') 	C.O. ((Lce, .c8, 
BLnnautL /O/L flQ/Lifla4On 

I. 	 I o )z  4,tea O/arz 1J.4&/, 
S5B. i)/4. raLakaa. 

CS.  

'T 

-, 
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ra.!ac :d c  2//X720O5. 
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af (C 
1/4 	C/( 	CR/LO/Lc cflv14c Z,  Lon 	, ForLe,, //UJL. , S, // , 6u/L on 2'i/OO/2005. /?ancLLn 

/'h BadL, 	anj 	;jLir Cou)zóe oj 	Iic 	eajt  N0I. Ro .Pod.en, 	V/ 0 Bnnau L Ci-Acte an.d S 
t

R. 
e/wwtLck, S1YI(V, 0. .LpU(iaa CLcL UnCIC 	aLa/u.- a ,lAeu 	/L)t 	CCLC Ion urWtcnroLn 	/i 	ad C0LL)CC 

71Lar1pan  

2. 	 74c 	;LxI co,c/Lac L4 'i.;ccJ((/ 	o 
4ULmJ 	'L4 1CyCfCt t./ • 	L,I 	'('/C. 

1- on /i1/CQ 

/ 	7 

02. 

L1) o 

Q4i 

05. 

1'. Li 

0?. 

08. 

0 . 

, 	 0n 	 n /i' i, 
. Ln o /Z  iitv. Lv n 

iL 	'fl40cQn 	n eIj u 
/ on / /,n Ln o/una Lo,' p.ca c. 

7h.c 0/çLc 	Cominw-Wt Ln, ItICL, 	cc! CII I  Tc/anpu 	6woLior) aLonu Li/i i'' pan Lcu.n4 
O, 	/c L/WtLvLdaaL O; /LncL LnonniLorj 
p L a 

TA.e 	a On a.. 4en, S O, i/i 	I1LLpUIWtUaI üflC /nQ/a 	i ue A o I 	u 	L4 cc w!ove 	n '  //ca4 	/:Lrn Ln 	 eo 

/(V,) 	ra,nL CL. cL c../ Qi/ Ln / o ;/Ia L on, 

U1/(/0 
14c e /01/ Ln/o1/IneJ.dJ..on. 

TA 

7/ 

O'.Lc 	Cu, 



2 	 /'l 

.. 

€f o& u/ Wome 44a, 
0/0 tAem  Aetz OganJc.i, 

Stc, Bat  

I 

Fa,aa t4e  3010612005 

of 
4,  Z4"4 ,  6 ".2 b5'"a oC A4a 	e6j de4aL 

wet 03.7.0 ,7 

/ 

	

to 	SL 1RX0 	PoddeA .9  Baagjt L 

/ / 
- )yv !P. &s k 	f?I 

7y3• 

TA dea1j4 cadLda 4  aAe diAeCted io,  4u6mL jfAO 1 	roll. 

MOM 

	

/ 	 H 

,LSL&L Lg.7.Lpj, 

iWzd 	 SSB, M4, 6Aa fo 	Lafoiiza,,z, 	 /1  

	

02, 
	

. 	 i At 	 , 5ona4aon 

	

O3 	T/&a 0ffL44j) Co and Z,z RVC, cio w4 pajjip of aAd bdLLd44 foiz /.nd 	*iaLon 

	

04, 	
pLea4€. 

TA4 SW, lliia 	 SSB, M/M, 4.Lp dwi,t and //d5aJ*a4a 44 .tccwz44d ó fiL4 UtUl4ad Lie  o4ov k3( 	iF&  uaeaas ,. 4x ui 	o 
ale Rop~Pipdd 

' 

060 
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4 SS15/A-4/2005.(3)'.  

(cvcfllment of lndin,Y 
u 	i 	of 1-nc Aff.its 
('1( 	Ct_i 	4't1 

The Director Genera], SSB has approved the transfer/postings of flIe 

following Para ve.tc.rina.ry Staff along wii.h post .  in view of deployment, of Dogs. b: 
Oncrational duties with irni ethatecLtect in pui5iie inte:est 	The oiicia1s sni..Jc 
iove 1.0 tIcir new place of posting immediately:  

SI. 	Name of SFA(\E'lI i Freent 	il;e  
• 	 No. 	S!Shri oostin 	oostin' 

1 	Uc,'r,c, 	 ('1 r'rr 	.. r..;. 	 'p.-. 	.. 

Kandpal 
2. 	atish Kumar 	1idari 	DTSGorai•±pur  

. 	i:.F.Tiari liaharaigan Area 	-do- 
0 

• 	 L-'< 	A 	-.:v 1-: _____ 

Pradi, Basal: Jiai:a. Area. 	-do- 
S. 	Fravi.n Chc-tri D;rzmp. Area 
9. 	Kanchan Bose Skim Area 	-dc- 

• 	 10: 	L.Jayanta Singh Araria-ii A -ea 	-do•• 	_______ 

2. 	The compliance of above order be confirmed to Force '-:s., SS2, Ncv: 
Delhi., 

(Sub1rar). t' 
Assistt1ire.ctor EA. IV; 

Distribution. 	 t 	 - 

Controller of Accounts. PAC (SSB), MI-IA. R.K. Puram, New Delhi. 
I.G. Frontier Hqrs. Luck ow/Pama/Guwahati. 
DisC 	SJ-iQ. 	Bahraich /Goral±pur/Muzafiarpur/Barauni/ 
Ranidanga/Bongaigaon/Tez;ur 
The Commandarns, SSB 3 Bn. A1mora/i5 Dii. Bongaingaon. 
Area 	Organiser, 	ShB, 	Stamarin/Mararaganj/}theri(East) 
Falakatá/Dirang/Sikkirn/ Ara.ria-II. 
Chief Vtcrmary Officer (SO), FHQ., SSB, New DeLhi. 
Assistant Director (EA-Ill) FHQ., SSB, New Delhi. 

- 8. 	Accounts Officer, FHQ, SSD, New Delhi. 
j' 	Official Concerned, through unit. 
T rf10. 	OLliccordcrii.le. 	 . 

•r.,. ... 



UI 
DISTRICT: 

(THE HIGH COURTOFASSANI,NAGALAND,MEGHALAYMANIPUR, 
TRIPURA, Fi/ORAM AND ARUNACHAL PRADESH) 

C)ANO 2\ /2OO- 

i 7o 
	

AppellantlPetitioner 
Versus 

Respondent/Opposite party 

Know all men by these presents that the above named ... 	 . 

Hereby nominate constitute and appoint Sri.K.Bhattacharya, 
..................................................... 

Advocate / Advocates to be my/ our true and lawftil Advocate/Advocate! 
Advocates to appear and act for me/us in the matter noted above and in 
connection therewith and for that purpose to do all act whatsoever in that 
connection including  depositing or drawing money, filin,g in or takm out 
papers, deeds of composition etc., for me/us and on my/our behalf and Il 
we agree to ratify and col3firm all acts so done by the ;said Advocates as 
mine/ours to all intents and purposes in case ofnon-payment of the stipulated 
fee in fill no Advocate will be bound to appear or act on my/our behalf. 

In witness whereof I/We hereto set my/our hand this 24-day of Fk 
200ethor Advocate! Advocates ....... .................... will lead me in the case 

Received from the executant, satisfied and accepted 

Advocate 

Mr. J. M. Choudhary (Sr.) 
Mr.C.K. Sarma Barua (Sr.) 
Mr. B. C. Das(Sr.) 
MR. P. K. Kalita 
Mr. B. Banejee 
Mr. N. Dutta (Sr.) 
Mr. B. Hazarika 
Mr. A. Goswami(Sr.) 
Mr. K. Bhattacharjee 

10.1 Rajbongshi 

U.N. Rajkhowa. 
Mr. Z. I. Ansary 
Mrs. P. L. Sharma 

 
Smt. H. Rajbongshi 
Mr. T. Baishya 

17.Mr. S. Deka 
 
Mr. S. Chetia 

Accepted 	Accepted 

,A4 	t 
Accepted 	Accepted  

Accepted 

Accepted 

Accepted 

Accepted 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

GUWAHAT1 

O.A. NO. 31 OF 2006 

Himangshu Kumàr Roy Poddar & others 	' 

Applicant 

-Vs- 

Union of India and Others' 

Respondents 

The Written Statement on behalf of the 

Respondents above named - 

WRITTEN STATEMENT OF TILE RESPONDENTS 

MOST RESPECTFULLY SHEWETH: 

1. 	That with regard to the statements made in Paragraph 1 of the 

application the respondents beg to state that the allegation of the applicant that 

they are being posted as Dog Handler vide order dated 19.01.2006 is factually 

incorrect. A perusal of the Order would reveal that the applicants are being 

transferred and posted to the new locations and are not being posted as Dog 

Handler. They will remain as SFAs(V) only i.e. their original designation and will 

perform duties of handling of Dogs in addition to other duties. 

Conid....page -2 

Jj 
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That with regards to the statements made in paragraph 2 and 3 of 

the application the respondents beg to state that those are matter of records and 

the respondents do not admit anything which are not borne out of records. 

That with regards to the statements made in Paragraph 4.1 to 4.IV 

of the application the respondents beg to state that those are matter of records and 

the respondents do not admit anything which are not borne out of records. 

That in respect of the statements made in the paragraph 4.V of the 

application, the respondents beg to state that those are incorrect and hence denied. 

The real state of affairs is that after the administrative control of the organisation 

was shifted from Cabinet Secretariat to Ministry of Home Affairs, w.e.f 

15.1.2001 the role of the Organisations has been changed to guarding of Indo-

Nepal Border and lndo-Bhutan Border, it is further submitted that as on date, SSB 

viz, Sashastra Seema Bal is a Border Guarding Force. With the change of role of 

the Organisation from that of a stay behind role to that of a Border Guarding 

Force, the old areas of operation have been closed and new offices/battalions have 

been opened/ deployed all along the Indo Nepal and Indo-Bhutan Borders. The 

Ministry of Home Affairs, Government of India has sanctioned Dog Squad for 

each Battalion for performing the Border Guarding duties. Since the department 

had a professionally trained veterinary cadre, the initial work of rearing of Pups 

was assigned to the Senior Field Assistants (Veterinary) who were competent and 

were further to be trained to undertake this job. As per operational requirements 

and National interest, it is the Veterinary Staff available to the Department who 

had to be catered for the veterinary needs of the Department. Accordingly SFA 

(V) were withdrawn and attached temporarily with the newly created Pup Rearing 

Centre in Training Centre, Gorakhpur. The action of the respondents is in order 

and in the interest of the National service. Moreover the nature of duties of dog 

handling is very much within the sphere of their charter of duties. As the SSB 

has a professionally trained veterinary cadre, initially the duties to look after the 

Dogs lies with the professionally trained veterinary cadre who are the most 

suitable cadre to undertake the job; and the nature of di ties of the veterinary 

cadre also corresponded with the dog handling. 
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That with regards to the statements made in para 4 VI of the 

application the respondents beg to state that since the job of SFA(V) is related to 

Veterinary services management and training of Dogs is related to this cadre only 

and the Para veterinary staff like FA(V), SFA(V) are the most suitable persons to 

handle the pups/dogs as they are professionally trained persons created for 

catering to the veterinary needs of the organisation. 

That with regard to the statements made in paragraph 4.VII of the 

application the respondent begs to state that those are incorrect and untrue and 

hence denied. The factual position regarding this paragraph is that the claim of the. 

applicant that in other similar related cases, the }Ion'ble Tribunal has granted stay 

is denied being factually incorrect. In OA NO. 117 of 2005 litled Bimal 

Chakraborty - Vs - UOI and others pending adjudication in the Hon'ble CAT, 

Guwahati Bench, orders of maintaining of status quo were passed by the Hon'ble 

Court and prior to receipt of this order, the applicant Shri Bimal Chakraborty had 

been relieved from Bongaigaon Area to 1 Bn Didihat. With respect to case filed 

by Premtosh Dutta and Ankaji Sherpa the respondents state that the position is 

similar and no stay order was granted by the Hon'ble Tribunal in respect of 

transfer of applicants and posted to the new locations and not being posted as Dog 

Handler. 

That with regards to the statements made in Paragraph 4 VIII of 

the application the respondent once again submits that SSB has now become a 

ParaMilitary Force. The Government has sanctioned a Dog Squad for SSB to 

undertake the duties assigned to it. The initial responsibility to raise the Dog 

Squad lies with the professionally trained veterinary cadre of the Department. 

So in the interest of National Service, the services of the applicants 
were sought for raising the Dog Squad. 

That with regards to the statements made in 4 IX it is submitted 
that Pup Breeding and Rearing Course is not promotional Course rather it is a 

compulsory course for the Veterinary Staff. The course is intended to arm the 
Veterinary Staff with required skill and knowledge in their professions, so the 
order made in this regard is neither malafide nor irrational. 
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That with regard to statement made in Para 4.X of the application 

the respondent has nothing to comment. 

That with regard to statement made in Para 4.XI it is submitted that 

the changes of the course were made due to exigency of service and requirement 

of the situation. There was no malafide intention in it. 

That with regards to the statements made in Paragraph 4.XIT of the 

application the respondent beg to state that those are false, fabricated and 

concocted and the same are denied; It is denied that applicant is transferred to the 

post of Dog Handler. The applicants are being transferred as SFAs (V) only, 

however they have been asked to perform duties related to Dog handling because 

the applicants are a part and parcel of the professionally trained veterinary cadre 

which the SSB has. 

That with regards to the statements made in Para 4. XIII of the 

application the respondents beg to state that those are false, incorrect and 

concocted and hence denied. It is reiterated here that after the administrative 

control of the organisation had been shifted from Cabinet Secretariat to Ministry 

of Home Affairs, w.e.f. 15/1/2001 the role of the Organisation has been changed• 

and it has now been assigned the mandate to guard Indo-Nepal Border and Indo 

Bhutan Border. It is further submitted that as on date, Sashastra Seema Bal is a 

Border Guarding Force. With the change of role of the Organisation from that of a 

stay behind role to that of a Boarder Guarding Force, the old areas of operation 

have been closed and new offices/battalions have been opened/ deployed all along 

the Indo Nepal and Indo Bhutan Borders. For performance of the Border 

Guarding duties, the Ministry of Home Affairs had sanctioned Dog Squad for 

each Battalion. Since the department had a professionally trained veterinary cadre, 

the initial work of rearing of Pups was assigned to the Senior Field Assistants 

(Veterinary) who were competent and were further to be trained to undertake this 

job. As per the operational requirements, in National Interest and for the security 

of the Nation, it is the Veterinary Staff only who will have to cater to the 
veterinary needs of the Department. Accordingly SFA(V) were withdrawn and 
attached temporarily with the newly created Pup Rearing Centre in Training 

Centre, Gorakhpur. The action of the respondents is in order and in the interest of 
the Nation as well. 
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That with regard to the statements made in Para 4.XIV of the 

application the respondents beg to state that the same are false, fabricated and 

concocted statements and hence denied. The Respondents reiterated here that the 

allegation that they are being transferred to the post of Dog Handler is denied 

being factually incorrect. The applicants are being transferred only to the 15th  Bn,. 

Bongaigaon as SFA(V), however, they have been asked to perform duties related 

to Dog Handling because the applicants are a part and parcel of the professionally 

trained veterinary cadre. 

That with regards to the statements made in para 5.1 of the 

application the respondents beg to state that the applicant have been transferred in 

public interest to fulfill and discharge operational commitments urgently required 

at the Border. Moreover the sphere of the job very much encompasses Dog 

Handling. Being a highly trained professional basically it is the veterinary cadre 

which has to perform the job of Dog Handling as Dogs are also part and parcel of 

the veterinary set up. 

That with regards to the statements made in Para 5.11 of the 

application the respondents beg to state that the allegation of the applicants that 

the orders are adverse to the service conditions and violate the principle of natural 

justice are basically wrong. The applicants have been asked to undertake the work 

which is within the sphere ofjob of the Veterinary set uji 

In this regard judgment order dated 

161112006 pronüurced' by the Hon 'b/c Allahabad 

High Court, Luc/cnow Bench- in a similar case 
WP No. 252106 titled Pravinder Kithiar & another 
Vs UQI & ors where the petitioner was ordered 10 

undergo Dog Handling Course and Hon 'bIe High 
Court observed that there was no infringement of 
legal rights of the petitioner is annexed herein and 
marked as Annexure - R-1 
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That with regard to the statements made in paragraph 5.111 to 5.V 

of the application the respondents beg to state that the grounds set forth in these 

paragraphs are baseless and have basically no legal standing and hence denied. 

This is not a case where the designation of the applicants has been changed. The 

applicants are very much part of the Para Veterinary Staff and are fully civilian in 

nature. Neither the nomenclature nor the cadre of the applicants has been 

changed. This is a mere apprehension on the part of the applicants. The 

Respondents submit that none of the grounds of the instant application is 

maintainable in law as well as on facts of the case and as such the application is 

liable to be dismissed. 

That with .regards to the statements made in paragraphs 6 of the 

application the answering respondents has no comment. 

That with regards to the statements made in paragraph 7 of the 

instant application the respondents beg to state that the statements made by the 

applicant are within the personal knowledge of the applicants and therefore the 

Respondents cannot admit or deny the same. 

That with regards to the statements made in Paragraph 8 of the 

application the Respondents beg to state that the allegation raised by the 

applicants by way of relief sought that the applicants have been transferred from 

the post of SFA(V) to a Combatant Post is false and incorrect and hence the same 

is denied. The Respondents beg to submit that the applicants even on transfer 

remain SFA(V) and are governed by the same Cadre Rule. The apprehension that 

they have become combatant is denied outright and the applicant is not entitled to 

any relief as sought for and the application is liable to be dismissed. 

l. 	That with regard to the statements made in paragraph 9 of the 

application the respondents beg to state that the application including other paras 
is not at all maintainable and is liable to be dismissed. 
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V ER I F1CAT1ON 

I. 	Shri K Ioi 	LoL 	 Son 	of 

Lcj (cc) 	 aged about 5 R years, at present serving as 

and competent officer of the answering 

respondents, do hereby verify that the statement made in paras iA—tA 	are true to 

my,  know'ledge and those made in paras , being matters of record are true to 

my information derived therefrom which I believe to be true and the rests are my humble 

submissions before this Hon'ble Tribunal. 

And I sigh this verification on this a 9_ th day of MAJI J  2006 

at Guwahati. 

Identified by 

SIGNATURE 

Advocate 

Date: 

• DIGSSB 
swwrftwauaft  
Tszr(A) 

Solemnly affirmed 	and 

declared before me by the 

deponent who identified by 

Shri 

Advocate on this .29ay of 

2006 at Guwahati 

MAGISTRATE GUWAHATI 
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